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LAW AND JUDICIARY DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya, Mumbai 400 032
dated the 30th July 2018

NOTIFICATION

MaAHARASHTRA CiviL CourTs AcT.

No. CRC. 1616/CR. 17/Desk Xll.—In exercise of the powers conferred by Section 22A of the
Maharashtra Civil Courts Act (XIV of 1869) and of all other powers enabling it in this behalf, and in partial
modification of all other earlier notifications issued in this behalf, in so far as they relate to the Court of Civil
Judge (Junior Division), Shegaon and the Court of Civil Judge (Junior Division), Nandura, sub-ordinate to
the District Court, Buldhana, the Government of Maharashtra hereby, with effect form 1st August 2018
directs that,—

(a) the villages specified in the Schedule appended herewith which were heretofore included
within the local limits of the ordinary jurisdiction of the Court of Civil Judge (Junior Division), Shegaon
in Buldhana District shall be excluded therefrom and be included within the local limits of the ordinary
jurisdiction of the Court of Civil Judge (Junior Division), Nandura in Buldhana District ;

(b) allthe matters of civil nature arising out of the villages mentioned in the said Schedule pending
before the said date in the Court of Civil Judge (Junior Division), Shegaon in Buldhana District shall
stand transferred to the court of Civil Judge (Junior Division), Nandura in Buldhana District ; and

(c) the civil cases arising out of the villages mentioned in the said Schedule shall be filed in and
dealt with by the Court of Civil Judge (Junior Division), Nandura in Buldhana District.

SCHEDULE

List of Villages excluded from the jurisdiction of the Court of Civil Judge (Junior Division), Shegaon
in Buldhana District and included in the jurisdiction of the Court of Civil Judge (Junior Division),

Nandura in Buldhana District.

Sr. No. Name of Villages
Bhota
Higna Bhota
Roti

Hingana Dadgaon

=

Hingana Esapur
Dadgaon
Amboda

Esapur
Vasadi Khurd
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By order and in the name of the Governor of Maharashtra,

A. S. KALOTI,

Joint Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD, PRINTED AT
GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY
AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.



